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CENTRAL ADMINISIRATIVE IRIBUNAL
JAIPUR BENCH : JAIPUR

Date of Ordar ¢ 03.01.2004

Original Application Na.256/2003.

e M,

Hanuman Sahai Meena S/o Shri Sniv Ram Meena by cas: Mez2na, aged ainouc
22 years, residant of Village, Gotn-ki-patti, post fnar-Kada, len.
Jamwaramgacrn, Jaipur.

«e. Applicant.

versus

l. Union of India through the Secretary rto rtne Gavt. of I[ndia,
Departiment of Posts, Lak Bhawan, Sansad Marg, New Delhi.

2. Chief Postmaster Gzneral, Rajasthan Circle, Jaipur~7.

3. Superintendenc Post Office, in Dn. Jaipur.

« oo R2spondents.

Mr. P. N. Jatti counsel for the applicant.
Mr. N. C. Goyal counsel far the respondents.

CORAM

Hon'nla Mr. R. K. Jpadnyava, Adainiscracive Memoer.
Hon'ble Mr. Bharat Bhushan, Judicial Memoer.

: ORDER (ORAL) :

Learnad counsal for tne applicant states tnat rals applization nas
been filed seeking compassionate appointment on the deata Of tae

government servant 3Snri Shiv Ram Meena wno died in narness on

19.02.1929, It is pointed cut that the claim of the applicant nas been
rejected vide impugned order dated 04.02.2003 (Aanexure A-l) sa the
ground that there was no vacancy. He ﬁas invited atcention to tne
Govarnment of India DOPST OM dated 02.05.2002 (3wamy's Naws July 2003)
whirch ﬂ;g stipulates tnat tn2 zases of the compassionate agpolacment
snould he reviewed if tne same weire rejected for want of vazancies

within 5% quota for such appointmencs.

2. Learnad =ouns2l £or the raspondents nas opposad cnis agplicasion
ol L. . . . - .
and filed reply. According t©o him, this 13 not a [it case for

compassionare appointment. Rajarding [OPST OM datad 02.05.2003, Lt is

- stated that the same is prospactiva and cannot L2 applied in tais case.

If tnis OM is applied the persons alceady 1in tae gusu: Lor
compassionate appoinoment will be prejudiced.

3. - We have heard tna Learned ~cunsel for tne parties and nave perused




>,

tne material available on record.
d—
4. Ine prayer of tne applicant nas bean rejected on assumption of rneeguwa

I

financial condition of the famlly.¥ne£enenue[~alss b2en made to
Government of India instructions fug’ Jiving compassionate a0001ntment
for vacancies available within the stipulated 5% direct recruitment
vacancies.

5. In our view, tne respondents snould reconsider tne case of the
applicant as per Govermment of India OM dated 05.05.2002 (supra). If
the applicant's case was not considered meritoricus enough in tne year
when the committee cpnéidered the';ase of the applicant, E?fw?3$?44anf
snould be reviewed as per this direction. The arguement tnat tnis)is
prospactive and otners will be prejudiced is rejected hecause the very
olbject of this M dated 05.05.2003 is to 2xtend the benefit on raviaw
oL the cases wiich were earlier rejected. Tnerefors, the respondents
ar2 directed to consider the case of the applicant and review the.same
wnile considering the ~cases of compassicnate appointment against the
vacancies availawle at tne time of next committee meeting }p terms ot
oM dated O%(Tn;OuJ w1tn1n a period of six months fromlday. The
applicant mayL}nfarmed of the dacision taken.

6. In view of wnat as has been discussed in tne preceding parajrapns,
the OA i3 Jdisposed of accordingly.
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(BHARAT BHUISHAN) (R. K. UPADHYAYA)

MEMBER (J) | o | MEMBER (A)




